
BEFORE THE HON'BLE NATIONAL GREEN 

TRIBUNAL, WESTERN ZONE BENCH, AT PäNE 

IN THE MATTER OF: 

Original Application No. 194 of 2024 (WZ) 

SATYAPRAKASH B. SHARMA 

MPCB &OTHERS 

VERSUS 

2 

... APPLICANT 

...RESPONDENTS 

AFFIDAVIT IN COMPLIANCE OF THE HON'BLE 

TRIBUNAL'S ORDER DATED 28.04.2025 

1, Pramod Kudale, Deputy Collector, Illegal Construction Department, Pune 

Metropolitan Region Development Authority (PMRDA), do hercby 

solemnly aftim and state as under: 

1. I say that this affidavit is filed in compliance with the Hon'ble 

Tribunal's Order dated 28.04.2025, wherein directions were issued to 

Respondent No. 10 (PMRDA) to submit details regarding the outcome 

of the personal hearing extended to the landowners and the decisions 

taken in respect of the constructions in question. 

I say that the Honble Tribunal had specifically directed Respondent 

No. 10 to apprise it of the outcome of the personal hearing conducted 

for the landowners, which was initially scheduled for 20.01.2025. Due 

to personal difficulties cited by the landowners, the hearing was 

1 

adjourned and subsequently held on 15.0S.2025,. 
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3. I say that during the hearing. the landowners, the hdministraten ti 

EXPIRY DATE 26/1/2030 ENT 

4. I say that the landowners subrnitted docurnents suhstant1ating thet 
ownership and the existence of constructions prion to the estahlvshrent 
of PMRDA. These documents included the HA Bztract and tn1 1EiAs 

from the Grampanchayat, confirning the levy of tazes tt the 
propertics. A sample copy of the CiramnpanchayatKharahrwsts 
Assessment List Extract (Format No. B) and a taz reeipt if Ps 

10,823/- dated 18.05.2025 arc annexed hereto as Annezure 

5. 

NO TA 

CREGD. NO.16416, PUNE DIST. MAHARA6HTRA 

KharabwadiCirampanchayat, and the Applieant were preent The 
Applicant inaisted that Respondent Ntn. 2 to 7 must ndeentently 
manage their wastewater/sewage discharge from ther reetie lant: 

/ISMAIL KHAN MOHD SHAKIR 
IND 

I say that the following dircctions were yiven by Tahasildar 

5.1 Shrí R.R. Chaure, Grarnsevak, and Shri SB Karande, 

Administrator, were directed to convene a joint rneeting with the 

Applicant and the residents of Kharabwadi to facilitate the rernoval 

of municipal solid waste through the Cirarnpanchayat. 

5.2 It was observed that the constructions of the Applicant and 

Respondent Nos. 2 to 7 have been in existence since 2002, with 

some structures being over 20 years old. To ensure cornpliance with 

the Maharashtra Regional and Town Planning Act, 196ts, the 
landowners were advised to subrnit requisite applications to the 
Building Perrnission Developrnent Departrment of PMRDA for 

regularization. 

5.3 In pursuance of the hearing held on 15.05.2025, the Chief Town 
Planner, PMRDA, was entrusted with the authority to take a final 

decision on sewage and solid waste disposal pertaining to the 
constructions of the Applicant and Respondent Nos. 2 to 7. The 
decision of the Chief Town Planner shall be bind1ng on all parties, 

including the Applicant and Respondent Nos. 2 o # Annerure-1! 
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6. I say that according to the directions given by the Hon'ble NGT, 
hearing of dated 1S/05/2025, Grampanchayat takes hearing of Applicant 
and Respondent 2 to 7 on 21/05/2025 and It was further resolved and 
directed that the concerned landowners, at their own expense and 

responsibility, shall connect their wastewater to the underground 
sewerage line located north of Bhairavnath Temple and also clean the 

concern land of the Applicant. 

7. I say that during a subsequent hearing with the Grampanchayat 
authorities, it was revealed that a sewerage line exists in the arca. 

However, the Grampanchayat alleged that the Applicant had 
removed'destroyed a portion of the sewerage line passing through his 
plot. Accordingly, it was deemed appropriate for the Grampanchayat 
(Respondent No. 9) to initiate necessary action against such obstruction. 

8. I say that the Respondent No. 10 has duly complied with the Hon'ble 
Tribunal's directions by conducting the hearings and concluding that the 

constructions were permitted prior to PMRDA's establishment. The 
Grampanchayat (Respondent No. 9) remains the competent authority to 

address the restoration of the sewerage line to prevent any discharge of 
sewage onto the Applicant's land. 

3 
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NOTARIAL 

I, the deponent above-named, do hercby solemnly affirm and declare that 
the contents of paragraphs I to 8 of this affidavit are true and orrect to the 

best of my knowlcdge and belicf, and no part thercof is false or misleading, 

The annexures referred to hercin arc truc copics of thc original docurncnts as 

per office records. 

DEPONENT 
Place: PMRDA 

Date: 11h Junc 2025 

ANNEXURES: 

VERIFICATION: 

(Pramod Kudale) 
Deputy Collector, I1legal Construction Depart1ment, 

AR 

NOTARIAL 

Annexure-1: Certified copy of Grampanchayat Kharabwadi Assessment LList 
Extract (Format No. 8) and Tax Reccipt. 

NOTED & REGISTERED 
At Sr.No:032025 
Date-1 1 JUN 2025 

Annexure-II: Translation of the order of the hearing conducted with the 

Applicant, Respondent Nos. 2 to 8, and Grampanchayat Kharabwadi 
(Respondent No. 9). 

Authoriscd Signatory 

BEFORE ME 

AOMO SMAKAR SMAN AN 

PMRDA 

ADVOCATE & NOTARY 

-0VERNMPNT OF N)LA 

A1 JUN 20S 

AE 

ERNY GOV 
MOHD ISMAIL KHAN SHAKIR PUNE DIST MAHARAEATRÀ 

REGD. NO.16416, 
EXPIRY DATE 
26/1/2030 

NT OF 
NI 
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Before the Hon’ble Tahsildar and Designated Officer, Pune 

Metropolitan Region Development Authority (PMRDA), Pune 

Today’s Proceedings 

 

PMRDA/Unauthorized Construction E./Outward No. 1912 

Date: 03/06/2025 

 

Mr. Satyaprakash Bastiram Sharma 

Survey No. 167, Plot No. 15, Kamgar Nagar,                                           Applicant 

Pimpri, Pune – 411018 

 

Versus 

1. Mr. Ashok Sahadu Kharabi 

2. Mr. Amit Nandaram Kharabi 

3. Mrs. Sangeeta Jalindar Kharabi 

4. Mr. Rajendra Dhondiba Kharabi                                      Respondents / Opponents 

5. Mr. Nandaram Dhondiba Kharabi 

6. Mr. Surendra Ramchandra Kharabi 

7. Mr. Amol Shantaram Kharabi 

 

As per the order in OA No. 194/2024 from the Hon'ble National Green Tribunal 

(NGT), Pune Bench, a hearing in this case was conducted on 15/05/2025. Present at 

the hearing were: Mr. Satyaprakash Sharma (Applicant), Mr. Pravin Kharabi (on behalf 

of Ashok Kharabi), Mr. Surendra Kharabi, Mr. Pramod Kharabi (on behalf of Sangeeta 

Kharabi), Mr. Amol Kharabi, Gram Panchayat Officer R.R. Chaure and Administrator 

S.B. Karande (on behalf of Gram Panchayat, Kharabwadi) 

 

Summary of Hearing: 

Both applicant and opponents presented oral arguments. The applicant alleged 

issues related to unhygienic conditions and improper sewage management in Gat No. 

378/3, Mouje Kharabwadi, Taluka Khed, District Pune, and emphasized the need for 

the respondents to construct a proper drainage system from their property. 

During the hearing: 

The Gram Sevak and Administrator of Kharabwadi Gram Panchayat were 

present. They were instructed to hold a joint meeting with the applicant and concerned 

residents on 21/05/2025, and to clear the garbage from Mr. Sharma’s plot within 2–3 
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days via the Gram Panchayat. All parties, including respondents and the applicant, 

agreed to this plan. The respondents (construction holders) were directed to submit 

the necessary construction documents and proofs to the Development Permission 

Department for legal verification and compliance. 

 

During the hearing, the Gram Panchayat also submitted Form No. 8 records 

related to construction at the site. It was observed that the construction existed since 

2002, making it over 20 years old. Upon review of various decisions by the 

Government of Maharashtra’s Rural and Urban Development Departments, it was 

found that these were old constructions, with some possibly built post-2002. 

Hence, it is the opinion of this office that construction holders should be 

permitted to apply to the Development Permission Department of PMRDA for 

regularization of their buildings under the Maharashtra Regional and Town Planning 

Act, 1966, provided they comply with applicable rules. However, they must also ensure 

the sewage/wastewater generated from their residences is properly channeled from 

their own premises to the public sewage system with the help of the local self-

government body. 

As per the minutes of the 21/05/2025 Gram Panchayat meeting, the 

respondents were instructed to manage their sewage systems at their own expense 

and within their own property, and to connect the system to the public underground 

drainage line running north of Shri Bhairavnath Temple within the Gram Panchayat 

limits. 

During the 15/05/2025 hearing, the applicant emphasized that the complaint 

was specifically regarding sewage and solid waste, and demanded necessary action. 

Consequently, the decision on the legality of the construction will be governed by the 

competent authority of the PMRDA's Development Permission Department, and 

sewage management instructions issued on 15/05/2025 and 21/05/2025 will be 

binding on the respondents. 

Order by Mr. Ravindra Ranjane, Tahsildar and Designated Officer, 

Unauthorized Construction Eradication Department, PMRDA, Pune: 

Order 

1. The respondents (Nos. 1 to 7) are to ensure compliance with sewage 

management measures as per the hearing dated 15/05/2025 and the Gram 

Panchayat's meeting held on 21/05/2025. 

 

2. Regarding the constructions made by the respondents (Nos. 1 to 7), they are 

bound by the decisions of the Chief Planner, Development Permission 

Department, PMRDA. Accordingly, they must submit the required documents 

to the Development Permission Department of PMRDA for further action. 

 

Issued under my signature and seal on 03/06/2025 
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(Ravindra Ranjane) 

Tahsildar and Designated Officer 

Unauthorized Construction Eradication Department 

Pune Metropolitan Region Development Authority (PMRDA), Pune 

 

Copy to: 

To, 

Hon'ble Registrar, National Green Tribunal, Western Zone, 1st Floor, B Wing, 

New Administrative Building, Opp. Council Hall, Camp, Pune – 411001 

 

Copy-  

1. Hon'ble Joint Commissioner, Unauthorized Construction Eradication 

Department, PMRDA, Pune (For Information) 

2. Chief Metropolitan Planner, Development Permission Department, PMRDA, 

Pune (For Information) 

3. Gram Panchayat, Kharabwadi, Taluka Khed, District Pune 
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